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Inspection Report

Joint Inspection Report of Municipal solid waste dump site Mandideep,

District Raisen (M.P.) in compliance of the direction issued by Hon'ble NGT in

the Original Application No. 8712022 (Sarthak Tomar Vs Government of M.P. &

Ors)

Hon,ble NGT (CZ), Bhopal vide its order dated 17'r'November,2022 tn

the OA no.8i12022"Sarthak Tomar Vs Government of M.P. & Ors" directed in

paru I,2 and 6 as under :

1. Issue raised in this application are absence of sanitary landfill for municipal waste

generated and collected_fro* Mandideep is in violation o,f the Solid Waste Manageruent

Rules,20l6. Namely, the State (Irban Development Departntent has not /illfilled it.s

obLigations atnder Rutle 1t(l), the local attthorit.y, i.e. Manrlicleep Mt'tttic'tpal L'or'utc'tt

has not .fulfitled its obligations under Rule I5 and Rule I I (d) o./ ensttring

implementation of provision of the rules; the State Directorate of Town uncl Cot'tntr|

planning has notfuffitled its obligations under Rule ll(e), I1(/),o/'identiJication antl

allocation of suitable land to the local body and, Rules I I (d o.f ensuring separate

space for segregation, storage and processing of the waste; the District Collector o.l'

Raisen has not fulfilled its obligations under Rule l2 o/'re.view, identificcttirtrt ancl

allotment and; the MP Pollution Control Board has not fuffilled its obligations under

Rule 16. The absence of mechanisms for protection and improvement o.f entironrnent

and preventing hazards to people, workers, living creatures and plcutts near and

around the dump-site and affected area resulting -fro* hazardous waste (i.ncluding

methane and other chemical emission, leaching and ltolluting of grottnd artcl su(ace

water ancl infestation) is in violation of Section B o/'The Environntent (Prolt't'tirtrr) ,1c't,

1g86. The J'acts mentioned above are curtailing the o/'right of people and workers o.f'

Mandideep o.f enjoyment o.f pollution free atmosphere hence, in virtlcttiott o.f' Article 2l

of the Constitution of India.

2. As contended by the Applicant the potenttal environmental cmd hc:alth risli,s lto.scd h.1' thi.s

non-treated waste and the dump-site in Mandideep are as under:

(i) Micro-plastics emissions.

(ii) Leaching of rainwater polluting the ground and surface water. Ramoff contantination o.f

surface and ground water of adjoining farms and River Katiyasot and River Behua

downhill.
(iii)Gradual and steady Methane emissions.

(iv)Emission of NOz, SOz, CO, HzS, NHj and Volatile Organic Contpounds (I,'OC.s).fi"ont

unregulated burning of the dumped waste.

(v) Insect, animal vectors and pest infestation in and around the trenching orea. Increasing the

liftelihood offly-breeding and rodent infestation.ilnh- d) L, V--
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(vi) In the absence of .fbnces and fire safbQ mechanisnts there is a risk r1f' acciclerttctl fire and

which could affect or/& be affected by the GAIL gasline underneath.

6. We deem it just and proper to c.all a report on the matter in issue in pre'sent Original

Application, from a Joint Committee consisting of ;-

i. District Collector, Raisen or his representative.

ii. Chief Municipal Officer, Mandideep Municipal Council, Mandideep or his

representative.
iii. One representativefrom Madhya Pradesh Pollution Control Board.

In compliance of the above direction, the municipal solid waste

dumping site, Mandideep district Raisen has been visited on dated 1511212022

by the Joint Committee constituted in the matter of the following officers :

Shri Pramod Gurjar, Sub Divisional Magistrate, Goharganj

(Representative of Collector Raisen).

Shri Abhya Saraf, Regional Officer, M.P. Pollution Control Board,

Mandideep, District - Raisen (Representative of M,P. Pollution

Control Board).

Shri Sudhir Upadhyay, Chief Municipal Officer, Municipal Council

Mandideep, District- Raisen

The main issues raised in the petition by the Applicant are as under:-

(i) Micro-plastics emissions.

(ii) Leaching of rainw ater polluting the ground and surface water. Runoff

contamination of surface and ground water of adjoining fanns and River

Kaliyasot and River Betwa downhill.

(iii) Gradual and steady Methane emissions.

(iv) Emission of NO2, SO2, CO, H2S, NH3 and Volitile Organic Cornpounds

(VOCs) from unregulated burning of the dumped waste.

(") Insect, animal vectors and pest infestation in and around the trenching area.

Increasing the likelihood of fly-breeding and rodent infestation.

(vi) In the absence of fences and fire safety mechanisms there is a risk of
accidental fire and which could affect orl&. be affected bv the GAIL
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All the Joint Committee members assembled at dumping site of Municipal
Council Mandideep, District Raisen which is located behind the IWs FIEG Ltd
Manclidcep. During the joint committee visit, the geographical location,
photographs and other relevant information related to the petition were collected
ancl are incorporated in the report.

Observations:

1 . GPS location of the dumping site of Municipal Council Mandideep,
District Raisen has been recorded using a mobile-based GPS application.
The google map of the site and photographs taken during the inspection are

enclosed as Annexure-0l. The geographical coordinates of dumping site
Mandideep are 23.10252 N, 77. 529602 E and marked on google map. The
dumping site is located near the industrial areaMandideep.

2. As informed, the site was around 18-20 years old dumping site existing in
an area of more than 10.0 acres land of M.P. forest department but in
column no. 12 of khasra AK\N where the complete municipal solid
wastes generating from the Mandideep city as well as industrial area is
being dumped unscientifically manner. Approximate 1000 Tons of
Municipal waste has been dumped at this site,

3. As inform by the Sanitary inspector of Municipal Council Mandideep that
total generation of municipal solid waste from 26 wards is about 3l
MT/day. Muhicipal council has adopted door to door collection
mechanism. Whole quantity is being dumped at the existing dumped site
witlr about 65% segregation at source and about 200 Kglday plastic &
other waste is being segregated at the site.

During the inspection it has been observed that Municipal Council
Mandideep is not comply with the Solid Waste Management Rules, 2016
and dumping through Auto-Tipper. At the dumping site no barbed fencing
arround the site has been provided.

At the time of inspection burning of solid was not observed at the site by
the committee members. However CMO of Municipal Council Mandideep
has inform that during the summer season some anti-social elements/Rag
piclcers burned the solid waste which may causes the environmental issues
in the area.

The Municipal Council Mandideep has provided material recovery facility
and composting flacility at the dumping site which was found operational
duri;rg the inspection. Thisl"
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Samudayik vikas avm Jankalyan Sansthan, Bhopal. The copy of

agreement enclosed as a Annexure-02

j . present site land is not in'the possession of Municipal Council Mandideep

for the scientifically disposal of municipal solid waste so that CMO

Mandideep has requested to Collector Raisen for allotment of suitable site

for the same. The copy of request letter is enolosed as Annexure-03.

g. There is no mechanism of fire safety arrangement at the MSW site but

municipal council has fire fighting vehicles which are used at the tirne of

fire dumping site. At the time of visit no burning of dumped waste was

found. The arnbient at quality of MSW site is being caried out by

MppCB and monitoring result are within limit as per prescribed nonns.

The monitoring report is enclosed as a Annexure-O4'

g. During the inspection there is no observation regarding micro plastic

emission. At present there is no any storm water drain &' leachate

collection system for the rainy season. Hence due to runoff in rainy season

contamination of surface and groui:d rvelt*r of nearby areas cannot be

denied. The nearby ground water samples is being analyzed by MPPCB

and monitoring report is enclosed as Annexure-0$.

10. The odour nuisance is obsenred but not anirnal ru ectors and pest in

infestation observed around the trenching area, as informed by the CMO

Mandideep, dead body of animals including cows are being disposed in

proper manner by using deep burial method and during the inspection no

dead animals were found at the site.

Conclusion:-
The solid waste of the Mandideep city is continuously being durnped

unscientifically in the open land and the arrangements for segregation,

processing of waste and sanitary landfills are not adequate and effective

available at the site for the disposal of solid waste as mentioned in the SWM

Rule 2016.

Recommendations:

1. According to the Solid Waste Management Rules 2016, the responsibility

of collection, segregation, storage, transpoftation, treatment and disposal

of Municipal solid waste lies with the local body hence Municipal

Council, Mandldeep should comply with the Solid Waste Management

Rules 2016.
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2. District administration should instruct to MP Forest department to permit

the Municipal Council Mandideep regarding immediately fencing of the

present site to restrict the movement of animals, anti social elements at

the dumping site and to develop necessary arrangement of MSW site as

per the Solid Waste Management Rule, 2016 till the allotrnent &.

development of land.

Municipal council, Mandideep should take immediate initiation with

District administration for the allotment of new landfill site & shall

comply with all provisions of Solid Waste Management Rules 2016.

4. Municipal Council Mandideep take immediate action to prevent atly

unregulated burning of dumping waste at any point of time.

5. Municipal Council Mandideep shall do dense plantation all around the

ing site to prevent the odour nuisance.

a
J.

FfudttrEPtrE
Chid'tdrffirpa

..,(ffiSX (Prarnod Gurjar)

Municipal Council Mandideep
tRsept#
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 Google Map of MSW Site, Mandideep which indicate of distance of River Kaliyasot and River Betwa form the existing site 

Annexure-01 



 

Photograph of the visit on 15.12.2022         

                                         

 

 

 

 
Visit of MSW site and Discussion with CMO Municipal Council Mandideep. 



 

 

 

 

 

 



 

 

 

 

 

MRF Centre Municipal Council Mandideep. 

Composting Pits at MSW Site 



 

 

 

 



 

 



Annexure-02









Annexure-03













































































https://mpbhulekh.gov.in:8092/UniSearch/getKhasraCopyView?dist_id=30&teh_id=04&lgdcode=484481&khasraId=130040100033034000348&la… 1/1

273 (S)  8.8790 

हेक्टेयर

पठार    

8.8790

 रु.0.00

(शासकीय) 

मध्यप्रदेश शासन   

शासकीय 

 

 

1    पठार 8.8790

 म.प्र.शासन A.K.V.N.

Madhya Pradesh Computrised Land Records

Khasra
Format 1 (See rule 6)

The Madhya Pradesh Bhu-Rajsva Sanhita (Bhu-Servekshan Tatha Bhu-Abhilekh Niyam 2020)

Village:सतलापुर Halka:सतलापुर Tehsil:गौहरगंज District:रायसेन Year: 2022-2023

Unique

ID of part

of parcel

of Land

Type of

land

parcel

(Survey

Number/

Block

Number)

Plot

Number

(In

caseof

a

Block)

1. Area

(in

ha./sq.

metre)

2. Land

use for

which

assessed

3. Land

Revenue

/Lease

Rent (in

Rs.)

1.Name of

Bhumiswami,

his mother's/

Father's/

Husband's

name and

address of

residence

2. Govt. land

Share of

each

Bhumiswami

(in cae of

joint

holding)

1. Name of

Government

lessee, his

mother's

father's

husband's

name and

address of

residence

2. Period of

lease

3. Area

under lease

Name of

occupancy

tenant (if

any), his

mother's/

fathers'

husband's

name and

address of

residence

Encumbrances

and charges

on land

1. Mortgage

2.

Hypothecation

3. Ongoing

land

acquisition

process

Crop details 1. Irrigation

status of land

2.Structures/trees

on land

3. Other remarks

4. Orders for

correction of

entries during

year in column no

(1) to 9

Crop

1.

Kharif

2.

Rabi

3.

Jayad

4.

Other

Area

under

crop

1 2 3 4 5 6 7 8 9 10 11 12

1252142932    

Note :-

1. This form is only for the information of the applicant.

2.It cannot be used as evidence in any court of law.

3. For digitally signed copy please apply through IT Center, LSK, MPOnline or online.

4. For correction/amendment in entries, contact the concerned district/tehsil office.

प्रिंट 

https://mpbhulekh.gov.in:8092/UniSearch/getKhasraCopyView?dist_id=30&teh_id=04&lgdcode=484481&khasraId=130040…
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